
■ t

K'

central ADPIINISTRaTIUl tribunal

principal bench

■  MEU DELHI.

.OA No. 1 206 of 1995.

Neu Delhi, this the 12th da/ of Duly, 1995. .

,  HON'BLE'W B.K.SINGH, nEriB.£R(A)

Shri N, P. S.'Nsgi-if
uorking as Uorkc.hargad Uork Sarkar Gr. II

SilcSar^ Cir cla Inv/est igati ng Sub Diuision No. Ill,
*  ••• ••• ^poiicant,

(  , In per son )

Us.

Union of India,
through Chairman, , '
Central Uater Commission, Sauat^Bhav/an,
R.K. Puram, Neu Delhi. ' .

R'^spondent.

(  No na )

ORDER(o ral) .
(delivered by Hon'ble Mr 8. K. Singh," Member (a)

present application OA No. 1206/95 has

been filed by.the applicant, against the transfer
order passed b/^ the compet ent authority . shifting
him frorn Del'hi to Si 1 char

*  ■ '»
•# - • _ *

the matter had already come up:b'ef»ore
this Court in OVfl. No, 672 .of 1993 andftfii

opsratiuo portion of the;5brdor passed in that

O.A. is" e^ytppct ad helou:,

"Keeping in- vieu the facts and

\  circumstances of the present case, I do
,  .-not think that -this is^ a fit case uhere

•  t),e Tribunal should interfere. Houever,
.ther espondents may consider the
ppssibility of adjusting him in a louesfc
pest at Delhi in case such a r epr as ant at io
is made by the applicant."
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Once an issue has already been decided by
^  a competent Court of concurrent jurisdiction, the

same issue cannot be raised again. In case of

of U.P. 1961, the Hon'blo Supreme
Court has stated th^t the principle of res-judicata
IS not a technical principle but a rule of lau in
order to ayoid litigation on the same issue betueen '
the Same, parties and al se to avoid vaxation bo the
aggrieved party and, therefore, this is to be

treated as a rule of lau and binding on all the
Courts universally,

y'- mat tar, relating to the transfer,
has been finally adjudicated upon by this Court

in O.fl.No. 672 Of 1993, decided on 24. 10.,994, a nd, as
3uch. is totally barred by the principles of
res judicata and accordingly it is dismissed as
= uch. Shri O.S.Chaudhary, the learned counsel
for the applicant appeared subsequently after
the judgment uas dictated in the presence of the

(  B • K ̂SiTrigh )
flember( a)


